Conference of NHRIs of South Asian Countries on “Human Rights Awareness and National Capacity Building” 
Venue : New Delhi 
(16 – 18 April 2009)
RESOLUTION
The first Conference of National Human Rights Institutions of South Asian Countries on “Human Rights Awareness and National Capacity Building”, organized by the National Human Rights Commission of India, was held in New Delhi from 16 – 18 April, 2009.   The representatives of the following Commissions participated in the Conference :

1. Afghanistan Independent Human Rights Commission

2. Bangladesh National Human Rights Commission

3. Maldives Human Rights Commission

4. Nepal Human Rights Commission

5. Sri Lanka National Human Rights Commission 
6. National Human Rights Commission of India

Reaffirming the commitment to protect and promote human rights as enshrined in domestic laws and International Human Rights Conventions;
Noting the legal framework, institutional arrangements and measures undertaken by the participating countries in the region for promotion and protection of human rights;
Recognizing the need for further National Capacity Building of NHRIs to address Human Rights challenges faced by the countries in the region; 

Recognizing the need for further sustained efforts to build Human Rights awareness;
Emphasizing the need for cooperation between NHRIs of South Asian countries on issues of mutual interest; 
Welcoming the initiative taken by the National Human Rights Commission of India to hold the first Conference of NHRIs of South Asian Countries on  “Human Rights Awareness and National Capacity Building” in New Delhi from 16 – 18 April, 2009;
Reiterating the need for closer mutual cooperation between NHRIs on capacity building and promotion of human rights awareness;
The participating NHRIs hereby agree :
a) To work towards national capacity building through sharing of experiences, information and best practices on Human Rights.
b) To take steps to promote human rights awareness.  
c) Towards this end, hold conferences at least once in two years, apart from exchange of visits, training programmes and bilateral or regional cooperation between the NHRIs. 
d) To work together to identify and cooperate on capacity building for dealing with human rights issues like human rights awareness; human trafficking and migrant labour.
e) To work collectively at UN forums, including the Human Rights Council, for an independent status for NHRIs, distinct from NGOs.
f) Appeal to the respective Governments to support and provide necessary wherewithal to NHRIs to ensure that they become fully compliant with Paris Principles, which includes administrative and financial autonomy.  NHRIs have an advocacy role in this regard. 
********
